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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 1247 OF 2007

H MMAT SI NGH AND ORS. Appel I ant (s)
VERSUS
STATE OF M P. AND ANR Respondent ( s)
(Wth appln(s) for permission to file additional documents and with office
report)

WTH Civil Appeal NO 1248 of 2007
(Wth appln.(s) for directions and with office report)

Date: 25/11/2013 These Appeals were called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR JUSTI CE SHI VA KI RTI S| NGH
HON BLE MR JUSTI CE C. NAGAPPAN

For Appellant(s) M.U U Lalit, Sr.Adv.

Ms. Raneeza Hakeem Adv.

M. Parinay Vasandani, Adv.
M . Anol  N. Suryawanshi, Adv.
M

For Respondent (s) . Rakesh Khanna, ASG

Ms. Bharati Tyagi, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Today, the appeal s have been |isted for re-hearing because there
was a | ot of confusion about the dates of notifications and the awards
passed by the Reference Court.

Learned counsel for the parties made their subm ssions.

Judgnent reserved.

Learned counsel for the parties may file their witten
subni ssions within two days.

(Parveen Kr. Chaw a) (Phool an Wati Arora)
Court Master Court Master
| TEM NO. 301 COURT NO. 2 SECTI ON PI L
SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS
WRI T PETITION (CIVIL) NO(s). 512 OF 2011
PRAKASH SI NGH Petitioner(s)
VERSUS
UNION OF I NDI A & ANR Respondent ( s)
(V\i’tht ?ppl n(s) for directions,inpleadnent as party respondent and office
r epor

Date: 25/11/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTICE G S. SI NGHVI



For

For

Petitioner(s)

Respondent ( s)

HON BLE MR JUSTI CE SHI VA KI RTI SI NCH
HON BLE MR JUSTI CE C. NAGAPPAN

Prashant Bhushan, Adv.
Pranav Sachdeva, Adv.

Par as Kuhad, ASG
Chandan Kumar, Adv.
Ani | Kaushi k, Adv.
Ani|l Antil, Adv.
Ritin Rai, Adv.

Sapam Biswajit Meite, Adv.
. Khwai r akpam Nobi n Si ngh, AOR
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M. S.B. Sanyal, Sr. Adv.
M. Edward Bel ho, Adv.
M. C. M Kennedy, Adv.
M. Joseph Aristotle S., AOR

UPON hearing counsel the Court nmade the foll ow ng
ORDER

This wit petition was to be tagged wth SLP(C) No. 25237 of
2010 - Abhay Singh v. State of Uttar Pradesh and others but
i nadvertently tagged with Cvil Appeal No. 1247 of 2007. Hence, it is
ordered to be de-linked from Civil Appeal No. 1247 of 2007 and tagged
with S.L.P.(C No. 25237 of 2010 - Abhay Singh v. State of Utar
Pradesh and others and be listed along with that matter.

| (Parveen Kr. Chaw a) | | (Phoolan Wati Arora)

| Court Master | | Court Master



